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) OfEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL 
Aµ.AHABAQ BENCH ALLAHABAD. 

Contempt Application No.171 of 2C03. 

in 

Original Application No.117 of 2<X>3. 

Allahabad this the 28th day of January 2~. 

1-k>n 'ble Maj Gen K.K. Srivastava, A.t.1. 
Hon 'ble M;, J-.,K. Bhatnaga,,,_J....LML 

Sunnawar 
Son of Rajak 
r/o Village and po st Sadat, 
District Ghazipur. 

• •• , • Applicant. 

(By Ad voe ate : Sri O .P. Sharma) 

'Wrsus. 

Lt.Col.P.P.. Das 
CO 92 UP BN NCC, GHAZIPUR. 

• ••••• Respondent • 

(By Advocate : Sri s.c. Mishra) 

0 R 0 ER - - - - -- --
(By Hon 'bl.a Maj Gen K.K. Srivastava, A.M) 

This contempt application has been filed for 

wilful disobedience of the order of this Tribunal dated 

25.02.2(()3 passed in O.A. l'b.117/03. By order of this 

Tribunal the result sheet for selection to S\~eper 

held on 12.12.2(()2 was quashed and direction was issued 

to. the respondents to hold fresh se lectlon fairly and 

in accordance with law. 

2. 

para 

The respondent· has filed counte~ aff id a vi t. In 
4o~ 

6 of the counter affidavit, respondent>-- submitted that 

respondent is not empowered to appoint any civilian staff 

without approval of State Governimnt. It has also been 
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submitted that in compliance of the order of this Tribunal, 

the vacancy of the said post has been reflected in the 

quarterly report/re turn . for the quarte~ending M3rch 

2003, June 2003 and September 2003. 

3. Fe spondent· has also stdted in para 8 that on 

r aceipt of contenpt notice, the respon:ient~ has initiated 

to obtain orders from appropriate authoritie s for fresh 

selection for the said post vide his letter dated 19.11.2003 

{Moo xure CA-4) • 

4. learned counsel for the applicant has reiterated 

that respondent has not t ake n required action imrrediately 

on receipt of t~ order of this Tribundl dated 25.02.2003. 

He has \....Oken up only o n the receipt of contempt notice. 

5. \Ve have perused the records and we find that as 

averred in counter affidavit the posts of Sweeper has been 

shown in tfP- quarterly repor~. Besides the r.? sporrlent , has 

taken action for ge tting approva 1 for holding select ion 

for the post Of Sv1eeper against too vacancy lying with 

the unit. While we observe that respondent has not taken 

prompt action for fresh selection, yet in vie\•J of 
l..-

the avermentsmade by respondent in the counter affid avit, 

no case Of wilful disobedience is made out. Contempt 

petition is r e jected. Notice ' is _ discharged. 

M?mber-J. lember-A. 

M3nish/-
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